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IN THE CENTRPAL ADMINISTRATIVE TRIBUNAL, JALPUR BENCH, JATEUR

N Date nf ovrdser:

1. 9. R

OA No.93/93

1. Surezah Chand Saini &/0 Shri Phola Hath Saini., at
present employsd on  the post  of Statistical
Assistant in the Office of Director, Census
Nparations, Rajasthan, Jaipur.

2. Babu Lal Verma £/o Shri Ram Chander Verma, at
'preseﬁt employed on the post  of Statistical
Aszisktant in tha ODiEice of Divectar, Census
Operations, Rajasthan, Jaipurv

3. Ramgsh Chand Gupta &/o Shri N.Z.Gupta, at present
employed on the post of 3tatisgtical Assistant in the
office of Director, Census Operations, Rajasthan,
Jaipur.

.. Applicants
Versus

1. Union of India through the Home  3Secretary,

Government of India, Ministry of Home Affiars, New

Delhi.

The Pagistrar Gsneral of India, 2-A, Man Singh Road,

Fotah House Annexe, New Delhi.

The Director of Census Oosrations, Rajasthan,

Jaipur. ‘~4' ‘f

Shri Funj PRghari Sharma, Computer, OEficer of the

Director Census, Jaipur.

Shri Gokul Chand Verma, Computer, Office c¢f the

Direztor »of Census, Jaipur.
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6. Shri Mahaveer Kumar Jain, Computer, Offic

Director of Census, Jaipur.
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7. l Shri Raija2zh umar Mittal, Computer, OFffice2 of the
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Director of Census, Jaipur.

Shri Arun Kiamar Jain, Computer, 0ffice of the

Director of Census, Jaipur.

.« Respondants

OA No.493/93

S.K.Ajmera 3/2 Zhri U.M.Ajmera at present poatsd as Jomputer

in the Direstorate of Zensus Opezrakicn, Rajasthan, Rambagh

Annexe, Jaipur.
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.. Applicant
Versus

Union of India thvough the Registrar General,
‘Ministry of Home Affiars, 2~A Mansingh [Road, New
Delhi.

The Director Census Op2ratiosn, nzar Rambhagh Falace,
Rajasthan, Jaipur.

Shri Kunj Rehari Sharma, 79-P, Janta llagar, Hatwara

Road, Jaipur.

., hri Gaokul Chand Verma, 12, Zhri Ram Uagar <olony,
\@7( - .

L §nganer, Jaipur.

YR , , - .
“HShri Mahaveesr [umar Jain, House Ho. 2212, Diwan

,i “hivii Fa Paskta, Uishanpcle Bazar, Jaigpur.

. o//

:~" Shri Rajesh Kumar Mittal, House Ho. 10, Yamuna Bari,
near Shiv Colony, Tonlt Read, Jaipur.
Shri Arun Kumar Jain, Houzs No. 1932, Haldiyon Ka
Rasta, Johari Bazar, Jaipuvr.

Shri Bhawani Prazad

[>]

Sharmz, 389, Fewal Ram Hiketan,
Maniharon ¥Ka Rasta, Jaipur.

Shri Satizh [umar Chaturvedi, WNAI SIKSHA 12, Ugam

Path, Banipark, Jaipur.
-
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10. Shri Eriszhan Mchan Fhandelwal, Houze 110.24, Ganga
. fihar, Copalpoara Road, tonk Phnatak, Jdaipur,
11. Shri Mulke2zh Tumavc Bhargava, B-202-A, Rajendra Mary,
Bapu Nagar, Jaipur.
,12. Shri Jawan Ram Jat /o Directar Censns Operation,
Rambagh Annexe, Jaipur.
13. Shri &hyam Sunder Sharma, Outzidz of Rawan 3ate,
Ragra Ka Mohalla, Renwal Road, Ch@mu, Jaipur.
14. Kumari Kitstuam Lt o Yadkav ¢/ Dirveclor Cengun

Operation, Ram Bagh Clrcle, Jdalpur,

{2

i

15, Shri PRhanwar Lal r[uldeep, House Ho. ¢ Sunder

Vatika, Behind Choudhavy Pztrol Fump, Tonli Road,

Lk

o= Sangansr Thana, Sangans2r, Jaipur.
ls. Shri Hazari Lal Gupta, House No. 21 Roop HNagar=I,
nzar Sawal Madhopur Railway Lins, Tonk Phatak,
’ Jaipur.
17. Shri Mahendra Fumar Jain, 9,231, Malviya Nagar,
Jaipur.
ia, Shri Raj2ndra PFunar Hagav, Baba Harish Chandra Marg,
Ganezh Chowll, Chandpole Bazar, Jaipur.
19, Shri Hulum Chand Dabkcdia, Flot Ho. 2-3, Aszhol Chowl,

Adarsh Nagar, Jaipur.
Emt. Vamlesh Sharma, Szckar HNo. 12/468, laveri Paﬁh,-
Mansarowar, Jaipur.

fhri Mchan Lal Regav, Flot NQ.E, Bzhind Choudhary
Petral Pumpl, Neaw Sangansr Alcporkt Circle, Tonk
Road, Jaipur.

Shri Leumi WNarain Meena Village Barvera, Fost

Jamdonli, Via Jhilai, Teh. llewai, Distt. Jaipur.
22. Ehri Ved Prakash Singhal, €0 Directsr Census

Operaticn, Rambagh Annexe, Jaipur.

24, Shri Mani Uant Sharma, House No. 2700, Jat FCa Tua ka

|/




2. After gifting through the maze of the pleadings in

i theas caz2z, we ave able ko glean 2ome indispubed facsts, which

have qeneral relevance to the contraversy ait hand. These QA3

involve tws seta of officials of th2 Censua Department. One of

' these ia compoged of those who ave applizants in these cazes.

Theae perssna were appointed initially az Asaiatant Compilera

in the Census Department an tenpcorary. ‘ad-hos basis batween

20.4.1977 and Z€.4.1930. In courze of time, they wers promated

to the naxt higher poat of Computers between 1980 and 1932 on

téaporary ad-hos bazis and regularized in the said poat

between November, 1932 and OQctaber, 1921, Inter-sa2 seniority

lists. in respect of applicants az Computers wver? notified]

through office orders Jdakted 14.10.19%235 and after carrying out

‘necessary modifications on rezeipt of reprasentations called

for in reapechk «f any ohjectionz against the said seniovity

list, a final seniocvity list waz also nobified on 21.2.1982,

Applicants in rvespzct of JAs Moz, 53793 and 193793 were alao

promoted on tempovary bhazis on the vecommendations of a DEC,

to the next higher post of 2tatistical Aszistants vide order

dated 22.1.19%21. Thz applicant in 0A Ha.202/91 was promoted

N to the =aid pogst vide order Jdated 22.1.1@91,-waa praposed to

= “ibe*revert;d vide order 21.12.19%2, vherzopon he filed an OA

- i No. 3871992, which waz dismissed by thiz Rench of the Tribunal
C. I

. vide® trder Jdated 15.17.1992. Therezfter the imoagned letter

ﬁaféh/ 11/12.2.19921  (Ann.Al  in QA Ne.93/93 and  202/91  and

b _vg;vﬁh /gl“ in®da Mo, 423/93) wae izsued by the vespondent log. 2

by which ths the othev group of Computers (privatz rezpondents
in these OAs) initially rzcrnited on  ad-hoc basis during,
log
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b

cenfarved vegular status from the praspective

date but ware also allowad Lo connk their ad-hos services in
e - L

the rzspsctive gqrade of Statiztical Aszsizfanks and Computers

~for the purpose of the seniority as well as eligibility for
I 7 |
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10. Shri Krichan Mohan ithandelwal, House No.34, Ganga
R hihar, dopalpnra Road, 1tonk Phntak, Jdaipur,
11. Shri Mukesh Kumar Bhargava, B-202~A, Rajendra Marg,

Bapu Nagar, Jaipur.
12, Shri Jawan Ram .Jat (/o birectonr Cen=us Operation,

Rambagh Annexe, Jaipur.

13. Shri Shyam Sunder Sharma, Outside of Rawan Gate;xl
Bagro Ka Mohalla, Renwal Road, Chbmu, Jaipur.

14, Kumar i Kumim Lt a Yackay /0 NMrector Censun
Operation, Ram Boagh ¢lrcle, dnlpur.

15. shri Bhanwar Lal Kuldeep, House No. 22, Sunder

Vatika, Behind Choudhary Petrol Fump, Tonk Road,

- Sanganer Thana, Sanganer, Jaipur.

16. Shri Hazari Lal Gupta, House No. 21 Roosp Nagar-~l,
near Sawai Madhopur Railway Line, Tonk Phatak'
Jaipur.

17. Shri Mahendra Pumar Jain, 9/2321, Malviya MNagar,
Jaipur.

18, Shri Rajendra Fumar HMagav, EBaba Harigsh Chandra Marg,
Ganesh Chowll, Chandpole Bazar, Jaipur.

19, Shri Hukum Chand Dabodia, Plot Wo. S-2, Ashok Chowlk,

y

Adarsh Nagar, Jaipur.

Smt. Kamlesh Sharma, Sector Ho. 13/468, Faveri Paﬁh:b
Mansarowatr, Jaipur.,

Shri WMohan Lal Regar, Plot ND.5, Behind cChoudharvy
Petrol Fumpl, WNear Sanganer Rirport Circle, Tonk

Road, Jaipur.

Shri Laxmi Narain Meena Village. Barera, Post
Jamdoli, Via Jhilai, Teh. Newai; Distt. Jaipur.

23. Shri Ved Prakash Singhal, C/o Diresctor Census
Operation, Rambagh Annexe, Jaipur.

24. Shri Mani Kant Sharma, House No. 2700, Jat Ka Kua ka

|
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~~Rasta, Chandpole Bazar, Jaipur.

T 25, Shri Suraj Mal Tak, Behind New Sabiji Mandi, Tonk

Road, Jaipur.

26. Shri Bhura Ram Tarang, 9/540, Malviya Nagar, Jaipur.
/
27. Shri Bachittar Singh Furba, 199-A/1, Rajapark,
Jaipur.
28. Shri Kailash Chand Gupta, Hou3a WNo. 15, Hathi Babu

Ka Bagh, HKanti Naéar, Jaipur.

29, Shri Vijaya Mchan Mathur, B-~52, Yash Path, Tilak
Nagar, Jaipur.

30. Shri Nemi Chand Kumawat, Suironhiyon Ki Talai, Bhani
Kumawatan, Eanganar, Jaipur. |

31. Shri Narendra Kumar Gupta, 21, Bank Calony, Tonk
Phatak, Jaipur.

32, _ Shri Suresh Chand Sharma, Village and Post Vatika,

jﬁf}f—’Y*ﬁﬁneh. Sanganer, Distt. Jaipur.

Y ATRIFAN
o f S
,7b 33. Shri Vinod Kumar Gupta, $-4, Shastri Nagar, Jaipur.

g 34. . Shﬁz‘ Krishan Kumar Sharma, 68, Love Kush Nagar,
38Puc =" Zhei  Madhav  Lal Trivedi, 1/568, Malviya Nagar,
) Jaipuri
S.No.3 to 35 excent 3,4 and 22 who are S.A. are at
pregent ~ posted as Computer in the Directorakte, Census
Uperation, Ramhagh Annexe, Jaipur.

.~ Respondents

QA No.202/94

K] U . . - B
Vijay Kumar Juneja S/o0 8Shri Vasudev dunejé, at present

employed on the post of Computer in the office of the

Director, Census Operations, Rajasthan, Jaipur.

I

i

.. Applicant

Versus

L
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| the Ut len o F Indin I ovirahy e Hacrolary,
Government ot India, Ministry of Home Atfairs, New
Delhi.

2. The Regiatrar General of Tndia, 2-A, Man Singh Road,

Kotah Hounse Annexe, New Delhi.

3. The Director of Cenoun Opnratibns, Ra jaathan,

j : B

Jaipur.
4. ‘ Shri Kunj Behari Verma
5. Shri Gokul Chand Verma
6; Shri Mahavir Kumar Jain
7. Shri Kalesh Kumayr Miktal
8. Shri Arun Kumar Jain

Respondents Nos. 4 to 8 are holding the posta of
Computer in the office of Director of Cenéus Oparations,
Rajasthan, Jaipur.

.. Regpondents
Mr. P.V.Calla, Counzel for the apolicants.
Mr. M.Rafiq, counsel for cificial respondents
Mr. S.L.Thadani, connsgel for respondents Nos. 3 to 17 and 21
to 35.
CORAM:
‘ Hon'ble Mr. Justice B.S.Raikote, Vice Chairman
iR pon: . et ive Hemb
RN on'ble Mr. N.P.Nawani, Adminiscrativs Member
NN _
‘}\ ORDER

. o7 . . . . ,
dd? In all these cases, there is similarity of facts and
the core questions of law involved are identital, as such,

these cases are being decided by this common order. The

learned counz2l

i A

tor the partiesz have alsno agreed to this.

i X e — - —
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2. After szifting through the maze of the pleadings in
) thess cases, we are ahle to Jlzan 2ome indizputed rfacts, which

1}

o

involve twn seta of officials of the Census Department. One o
theae i3 compozed of those who ave applicants in these cases.
These peraons were appointed initially as Azaistant Coigpilers
in the Census Departmenﬁ an temporary,/ad-hoc bhasis batween

R

20.4.1977 and 26.2.1°

o

LN}

0. In course of time, they were pramated

to the nexzt higher post of Computers between 1960 and 1932 on

-emporary  ad-hoc kbasis and ragulsrised in the 3aid post

betwean Movemhar, 1932 and October, 1981, Inter-se seniority
lists in respect of applicanta az Computers were notifiedy

through offise nrders dated 11.10.1925 and after carrying out

‘necessary modificaticns on receipt of representations called

J

for in regpect of

a1

ny ohijestions against‘the said séniority
list, a final seniocvrity list waz also notified on 31.3.1989.
Applicants in reapect of OAz llog. ©2/92 and 493,93 were also
promoted on teﬁporary basis on the recommendations of a DPC}

to the next higher post of Statiztical Asazistants vide order

dated 22.1.19%921. The applicant in QA No.202/94 was promoted

. . . - 4
. ko the said post vide ordsr Jdated 22.1.1991, was proposed to
o ibe“reverted vide wovder 31.12.1992, wherecupon he rfiled an OA

No, 3871993, which was diamissed by this Bench of the Tribunal

ARTH L‘.’e.

vide! crder dated 15.12.1992. Therecafter the impugned letter
dafdd/ 11/12.2.1991 (Ann.Al in O0A No0.93/92 =znd 202/94 and

4
L. ¥ANNLALY int0a No. 493/92) wasz issusd hy the respondsznt Nos.

“
2 4

Do

v which ths the other group of Computers (private respondents
in these OAs) initially recrnited on  ad-hoc basis during,
1980-81, wére confarred ragular stakuz from the prospactive
date but were alszc allowed to count their ad-hoc services in

the r

D
4]

pective grade of Statistical Assisfants and Computers

.for the purpose of the seniority as well as eligibility for

\ /
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prmnntlnn oo higher qradea. 11 ia againnat Fhita clrentar that

¥y

the applicants are eancnbtinlly aggrieved and have challenyed
it as also the modified seniority ltiagka of Computers published
as a follow up of this circular. Such modifisd zznicrity lists

appear to have been 1

0]

aned on Adifferent dates like one on
22.,92.1992 (Ann.Aé in GAa Ne.923/93), two lists dated
15/18:1.1993 (Ann.A% in OA Mo.23/93), 12.4.1992 (Ann.A2 in OA
Ho. 202/94 eto., in all of which the applicants wers placed
below the respondents. The applicants made reapresentations hut

of no avail and hsnce have come hefore us with theae three

OAs.
" 3. The other group <f officials, as briefly menticnad
i,
in the preceeding raragraph, and respondznts in theg2 thrze
) OA3, were recruiked directly from the opsn marlet through the
Employment Exchange during 1230-81, alkeit on ad-hoc baziz, on
the strength of the letter of the Fagistrvar Genzral of India
(for short, RGI) dated 4.6.1930 (Ann.RE4 at page Nu.87 of the
paper book in OA HMNo. 93/93). This is the other group of
Computers, which has bezn given ths benefit of regularisation
in the post of Computerzs and alzc counting of their ad-hoc
4 service as Statistical Azesigtant and Computers for ths purpose
of senigrity as well as eligibility for promotion to the
/‘/"k;-f;l:u\ D o e e A, T D ~
~f?$¢““’g? er gradzzs by the impugned letter Jdated 11/12.3.1991.

%

Cn the basis of arguments advanced by the leavnad

coun for the partiss and destailed pleadings of the pavties,
S Jés
c WA N o fo b m e - P, - -l - .l ey e - -y A -
\Q§:pk- . incly thos2 of some of the privats rezpondents, who have
i :

chogsen to file vepliesgs to thz ORs, we are of the considevad
view that the controvsrsy in these OAs can be focussed on the

validity or otherwi the impugned letter dé{ed

in
1)
O
=

11/12.3.1991 issued by the Govt. of Indiy; Ministry of Home

/

b e




- : 8 ¢

Affairs, Office of the Registrar Gensral of 1India, No.

otherwise of this circular is decided, a decision on the
‘impugned modified seniority lists, as detailed earlier, will

.follow and the conteoversy will lk get at rest.

5. Before we prozeed to examine the validity of the
. -
- letter dated 11/12.2.1991, it will be useful to briefly trace

:the history of the initial appointments of the applicants and

[

‘the respondents to the post of Computers. It has been alleged

¢

y | "'by the applicants that as per the relevant recruitment rules

(for short RRs), as amended in 1979, the mode of appointment

was 75% by promotion and 25% by transfer failing which by

promotion with no provision at all for Airect recruitment and,
[}

therefore, appointment of the respondents was de-hors the

rules and conssqguently their ad-hoc services could not have

in

been regqularised nn the strength of the imbugned letter dated

. " 11/12.3.1991 and the reapcndents could nof ‘have been allowed
counting of their ad-hc:s zarvice as Ztaristical Assistants and
Computers for the purpase of ssnicrity as well as eligibility
for promotion to the higher g;ades. The respondents, onAthe
other ﬁand, have bhrought cut the emergent situatiﬁn in view of
coﬁpIéting the time bound cenaus operations in the overall

- ... hational interests. In their reply the official raspondents
. /n 1T .
. 5§g,¢1~4ﬁ§§,, contravertad the thrze
AL ey '
S sp8cifically raised in their representations (Ann.Al0 at page
é’t . T . .
© X > U B A of
ﬁ(( ' Lf’~ alzn refers)
N the.?ﬁid DA/, Ag vregardz the fivat point, that there was no
™ e :

points  the applicants had

,
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\§§<Li1:“ provision for direct recruitment in the RRs, it has been
stated that with a view to complete the time bound work of
census, 37 posts nf Compukars were areated for Rajasthan and

after exhausting the two chann2lz prescribed in RRs, the RGI
1 o -,

-18/18/90-Ad.IV dated 11/12.3.1991. Once the validity or
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vide letter dated 4.6.1980 (Ann.RIL at page 59 of the paper
book in OA MNo. 23/92) pevrmirted respondent No.2 ko £ill up the
vacant pﬁsts an temporary/ad—hoc basis through the Employment

vvhangn 1n‘ﬂab@ the said vacancies could not be £illed up on
ra2gqular hasis in accordance with the provisions o»f the RRs. It
has also been contended that the RRs contained power ko relaw
any provision of the =aid RRz and, =z such, the said

permission to maks appointmenta by diract recruitment had bean

‘given in exercise of the =aid powara. It mey be mentioned that

this contention of the official reespondznts has not  been

- controverted by the applizantzs by filing any rejoindsr. As

regards point HNo. (ii), it has been =t *ei that zons2Juent to

the iassne of letter dated 11/13.3.1991,- the seniority of

)

Computars had to be re-cast, by including therein, regulavised
Computers at their proper place. With regard to point (iii),

the official respondznts have =t 3 Eths

(L‘

(_:

regularisation of Lhe services of ad-hos appointees (private -

respondents) had b2en undz2r active conzideration of Governmsant

for quite =zome Ltime, kthe pr 3 having started on 9.3.1933,
and after consultations with the Dep rtmenic of Personnel and

Training, it was decided on  humane considevations  to

regularise the szrvices of such ad-hoc Computers who fulfilled

0]
3

rha condiktions like age, qualifications t* and the pnrocze

ﬁ% inatad in issuanze of letter dated 11/12.3.1991. It has

alsa;kgan atated that snch a atep waa on the basis of various

'Judqmnnts of the Apex Courkt vight from Narendra Chadda's case.

It has'alsz been cont2nded by the reszpondznts that both the
Assiatant Compilers and Computers ares supposed to he recruited
through the Staff Selection Commisasicon  buk  wheresas the
exemption was obtained in respact of directly recruited ad-hoc
Computers (the reapondants) vide F3I's letter dated 23,10.19792

and
(Ann.R~-2 at page 82 of th2 paper boak in DA N2.%3/93), no -such

e 4

t the matter regarding .-
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t 10 :
relaxation was obtained in respect of applicants and unless
tﬁey are selected through the Staff Selection Commission or
exométéd ffom it, the regularisation »f applicants in the post
of Assistant Compilers itself is, ab-initio, illegal and their
challenge aqainat the regulavisation of the respondents, who
had been x appointed after satisfying the prescribed
quaf;fications, and obtaining of relaxation both in the -RRs
"~ and selection through 3taff Selection fommission, does not

have any ground to stand.

6. " The learned counsel for the applicants hds cited AIR

1974 SC 1755, The @Gen2ral Manager, 3outh Central Railway,

. Secundrabad and Anr. v. A.V.R.3iddhanti and ors. We find that

. the <case rited 1is Jdistinguishable ko the facts and
circumstanzes of the controversy at hand and even though the
applicants have challeng2d the npaelicy decision about
determination of aeniority, a gond number of persons who may

> deci

D

ion goes in favour of

7]

be adversely effectzd in ~ase th

the applicants have already been impleaded as private
»

respondents. The learna2d 2ounsel for the official respondents

has alan referred to the judgments rendered by Hon'ble the

Supreme Conrt reported in AIR 1000 22 25, Ajit Kumar Rath v.

State »f Orisza and ars, in support of his cententions kthat
.\\ k;\
‘tadruRment on ad-hsc basis iz p
o\
‘ ) -
e AIR 1930 3C 1e07, Direct Recruits <Class-II Engineetring

‘

wQ
(7]

rmiz2aible. He has also cited

et Association v. Skate of Maharastva. We find that the facts in

. the case in hand are quite spscific t£o the zonktroversy at hand

Srei.and  theseé jhdgmente are, therefore, distinguishable. The

learned counsel for the reapondents has also drawn. our

attention to the juldgments rendered by *he Apex Court in Civil
Appeals No. 9572-75 of 1935 on 19.10.1295 and in Civil Appeals

Nog. 3946-1901 of 1998 on 13.8.19298 buot on a careful study of

N W
z
|
l

——
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these twn 4udgmente, we find that Hon'ble the Supreme Court

does not seem ton have proncunced its specific verdict on the

question of validity or otherwise of the RGI's letter dated

11/12.3.1991 yet at the sam2 time upholding the action of the

authorities based on this 1letter. Even otherwise aftep'

carefully considering the vivnl contentions na recorded

hereinbefore, wa find no illegality in the impugned letter

dated 11/12.3.1991. Keeping in mind the emergent need for

finishing the grueliing «nnnAnun  operations, 37 posts of

Computers were created Lor the sState of Rajasthan. Direct

Recruitment, albeit on temporary/ad-hoc basis at that

juncture, was permitted by RGI only on eshausting the laid

- down channel of promotion (75%) and transfer failing which by

p:dmotion (25%). We have no reasons to disbelieve the
contention of the offinial respondents that the relevant RRs

themselves provided power tuv relax any provision of the said

"'rule and permission for direct recruitment and such relaxation

was given in exercise of the said power, especially when such
a contention was not controverted by the applicants by filing
a rejoinder. We also note that exemption from selection
through staff Selection Commission was alao obtained for such
dfrect recruitment in view of special circumstances vide RGI's
letter dated 23.10.1979 (Ann.R2 at page 82 of paper book in OA

No. 93/93) read with RGI'z lettzr of 4.6.1980 (Ann.R1 at page

- 59 of the paper book in OA No. 93/93) which, while permitting

‘direct recruitment, concluded by adding as under:

'Agﬂaf?fﬁ ..... Far making ad-hoc direct recruitment, the
77 .\:% llowing essential educational qualificatioh, which
w }@ s bheen prescribed for making ' regular direct

){‘,ecruitment by the Staff Qeleétion Commission to

A

R

_;;?’similar posts under the Central Government, may be

adopted by you :-
A !

[



i
: 12 : e
@. RS T S
. 4—1) R . . R . O
= ? 'Degree with Economics or Statistics or., -
Mathematics as a subjeat from any recognised
University'".
' ' ' ' NI
7. In view of the position a3 tranapires above, we feel
_that the impugned letter dated 11,/12.3.1931 regularising the™ .
ad-hoc sgervices rendzred by respondent Computers and also
. y L
+« allowing these ad-hoc appnintees in the grade of Statistical -
Aasistants and Computeraz to oount their ad-hoc services for
the purpose of seniority as well as eligibility for promotion
to.the higher grades <annot be faulted in the given special ‘

‘circumstances. These (the respondents) were fully gualified

»

~ .

petsons, recruited after relaxation of ‘provisions in RRs
enabling direct recruitment with the objective of carrying on
‘with the gruelling time bound cersus operations of national
importance, éfter proper exemption from selection through
Staff Selection Commiasion, had worked continuously for =z
. decade and reqularised after screening on the basis of
| assessment of CRs. They counld not he penalised, for no fault
of theirs, even if the official respondents had left any
lacuna in the process of their regularisation, which, in any
case, we are unable to notice in the circumstances of this —

case._Since the respondents have

U]

tated in their reply that

) //(j;p mitesion was accorded for Alrect recruitment after relaxing
émmx Yy
o}

N, ‘ !
N :
// 7D r’Ehn~c6n\xciunq in the relevant RRs under powers contained in -
h - . ‘, !
(. N .
/ item No. } in the RRs themselves and we have no reasons to
-l
dlsbelieve them, we <cannot pursuade ourselves to aceept
s , .
.%\ appllﬁantﬂ‘ ‘contentinn that tha private respondents’ ‘r
",b_/ .
N2 recig;kﬁént was de-hors the rules per se. 1In the ‘

—

circumstances, we hold that the impugned letter dated !
11/12.3.1991 is propsr and valid and - that there is no f

” jﬁstification te set azide and quash it. We get support for

- v - ') OUUR——



this finding in the order dated 15.12.1993 delivered by this
- ' Bench of the Tribunal, in OA lcg. 38/92 and S8/93, which had
adjudicated on this issue and held that there was no
illegality in the letter dated 11/12.3.1%%1. It has not keen.
stated before us that this crder dated 15.12.1993 has not
attained finality. In view of the fact thét we have come to
the conclusion that the first and the m3in prayer regarding
guashing the letter dated 11/12.2.1%91 haz Lo bhe rejected, the
subsequent prayers for guashing the impugnad seniority lists
issued as a ftollow up of the 23id impuined lztter have alao to

be necesszarily rejected. The OAs, thersiurs, do not sucs eed.

8. In conclusion, in the bac }jr-urﬂ ‘nf discuszions

~~ h‘.’»

//xﬁﬂﬂ;\r-recorded upto  paragraph 1lo.8  ahkove, we cannot  pursuade
/ Ky \ .
Q

e Rl
/fc}' delves tn accepk the prayevs of the applicants and the OAs
&/ V2 E
N havg Fo b2 rejected. We accordingly, pass the fallowing order:
< a : P
- . );’f_ ) . . .
N i .7' V//’ ) . ] \ . ) ) . " P
14 'jé/ The Original Applications arve dismissed. In the
/
) circumstances, there will be no corderz as to costs.
—fl. |
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